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OPEN COURT 

CC:. NTR AL AOM I NISTRAT IVE TR lBU NAL 

ALLAH ABAD BE NCH : ALLAH ABAD 

ORIGINAL AtJPLIC~TION N0 .782 OF 1999 

ALLAH AB Au TH I S TH E 12th DAY OF OC CEM SER ,2003 

HON 'BLE MAJ GEN . K. K. SR IVAST AVA , MEMB£R -A 

ti.Q.~' 8L£ MR. A. K. BHATNAGAR .Jl~BE.R.~--

As hok Kumar Saxena, 

son or Sri Nar esh Chandra Saxe na , 
• 

r es ident or hou se no.A-2 13 , 

Z igar Colony, 

Mar adab a d. • •••••••••••••• Ap p licant 

( By Advocote Shri G.C. Gehr a na ) 

Ver s u s 

1. Uni on or India, 

thr ..J ugh Secretary Communication, 

Government or India, 

Sanch er Bhawan, New Delhi. 

2. Director General, 

Tele com Sancher Bhawan, 

New Oelh i. 

3. Chier General Manager, 

" T e lecom U.P.(East) Te l ecom Circle, 

H azratg a nj, Luc k now. 

4 . Chief Gener al Ma nag e r, 

Telecom U.P.(West) Telec o~ Circle, 

Wi ndlas . Complex, uehr a dun. 

5 . ueputy General Manag er, 

Telecom (Administration) 

U. P . (Wes t) Te lecom Circle, 

Windlas Complex, 

Dehradun. 

6. General Manager, 

Telecom , Ch a ndan Nayar, 
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Mor adabad. 

7. Deputy General Manager, Telecom 

Chandan Nagar, Mor adabad. 

8. Assistant Gener al Manager, 
Telecom (Administration), 

Telephone Exchange• Mor adabad. 

9. Sri Phool Singh, 

10. 

Chief Telephone Supervisor, 

Tele pho ne Exchange, 

Moradabad • 

Sri Vijai Shanker, 
Chier Telephone Supervisor, 

Office of s.o.E. Telephone Exchange, 

Amr oh a. ••••••••••••••••• Respondents 

( By Advocate Shri A. Sthalekar & Shri M.s. Singh) 

ORt.lER -----

The prese nt O.A. has been filed for claL'Tling relier 

against the department of Telecommunication which has racently 

been converted into a corporation known as Bharat Sanch er Niga'Tl 

Limited. Since no not i fic a tion has bee n issued under section 

14(2) of Administrative Tribunals Act 1985, in respect of newly 

constituted corporation i.e. s.s.N.L., the O.A. is not 

ma intai nab le. 

2. The legal positimn in this reaard has been well settled 
~Hon' b le" 

b y judgments of Division Bench or/Oelhi High Court in 0'1WP. No. 

2702/02 decided on 24.8.2001 in the case or Shri R. Gopal Verma 

Versus U.O.I. & Ors. re ported in 2uo2(1) A.I.s.L.J. 352 and 

lHon'ble ~bay High 
Ors. etc. 

/reported in 2u02 (3)ATJ page I. 

Court in the case uf s.s.N.L. Vs. A.R. Patil & 
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3. In view of the above, th e O.A. is dismissed as not 

maintainable. How ever liberty is granted to the applicant to 

approach appropriate rorum. 

4. There shall be no order a s to costs. 

~ 
Member-J Member-A 

/Nee lam/ 
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